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CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH. NEW DELHI 

OA NO. 62/2004 

Ihi a the 12th day of Januay, 2004 

HONBLE SH. KULDIP SINGH, MEMBER J 
HONBLE SR. S.A. SINGH. MEMBER A) 

Sh. R.G.Nangia, 
S/a Late Sh. Nourti t Ram 
?E/1 I East Pate I Nagar. 
New Delhi 110008. 

(By Advocate: Sh. M.K.Bhardwaj) 

Versus 

I. 	(.omrrtssioner, Kendriya Vidyalaya (.KVS) 
18, Institutional Area SJS Marg, 
Katwaria Sarai New Delhi 

2. 	Asstt. Commissioner (KVSDR) 
J.N.U. Campus, N.M. Road, 
New Delhi. 

(2~ 

ORDE R (ORAL) 

By Sh. Kuldip Sirigh, Member (.J) 

AppI icant has filed the present OA impugning show cause 

notice dated 31.12.2003 wherein the respondents, KVS had 

cal led upon the applicant to explain about his absence for 	a 

period of 	15 days or more fran 9.11.99 	till 	date without 

sanctioned 	leave or beyond the period of 	leave originally 

granted or subsequently extended. 

2. 	S nce a show cause not ice i s i ssued. ord nar i I y we do not 

iii tervene 	iii 	the on 	go i rig depar, trnen ta I 	proceed rigs but 

applicant has made varioLls representations whereby. he has 

pleaded that the department be directed to allow him to join 

at the transferred place ot any other place and he Is also 

asi: ing for TA/DA for the place of transfer enabling him to 

join. 	It 	is the grievance of 	the applicant 	that 	
those 

representations have never been replied though they have been 

received by respondents under the official stamp of the 

respondents. 
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4. Keeping in view the same, we find that it will be proper 

if we decide the OA at this stage itself with the direction to 

the respondents as they have themselves have given the 

applicant an opportunity to show cause. 	Thus, respondents 

shall afford him opportunity to reply to this show cause 

notice including personal hearing. Respondents shall also 

pass a speaking order on the various representations made by 

the applicant wherein he has been asking for joining of 

duties. This should be done within a period of one month from 

the date of receipt of a copy of this order. 	OA stands 

disposed of. 

( S.A. Sl H ) 
Member (A) 

'sd' 

( KU DIPSINGI[ ) 
Member (J) 




